FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
CHEEMA PAPERS LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor Cheema Papers Limited
Date of incorporation of corporate debtor 26 May 1988

3. | Authority under which corporate debtor is incorporated / | ROC-Uttarakhand
registered

4. Corporate Identity No. / Limited Liability Identification No. of | U21012UR1988PLC009679
corporate debtor

5. | Address of the registered office and principal office (if any) of | 9 KM.STONE, BAZPUR ROAD, KASHIPUR

corporate debtor UTTARAKHAND, INDIA 244713

6. Insolvency commencement date in respect of corporate debtor | 14™ Jun 2024

7. Estimated date of closure of insolvency resolution process 11" Dec 2024

8. Name and registration number of the insolvency professional | Nipan Bansal
acting as interim resolution professional IBBI/IPA-001/1P-P00039/2017-18/10100

9. | Address and e-mail of the interim resolution professional, as | Address: 10B Udham Singh Nagar, Ludhiana,
registered with the Board Punjab ,141001

Email: irp@parshotamandassociates.com

10. | Address and e-mail to be used for correspondence with the | Address: 10B Udham Singh Nagar, Ludhiana,

interim resolution professional Punjab ,141001
Email: cheemapapers.cirp@gmail.com

11. | Last date for submission of claims 28™ June 2024

12. | Classes of creditors, if any, under clause (b) of sub-section | NA (as per information available)

(6A) of section 21, ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals identified to act as | NA
Authorised Representative of creditors in a class (Three names
for each class)

14. (@) Rele\_/ant Forms gnd _ Web link: https://ibbi.gov.in/en/home/downloads
(b) Detalls_of authorized representatives Physical Address: 10B Udham Singh Nagar,
are available at: Ludhiana, Punjab ,141001

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the Cheema Papers Limited on 14" June’ 2024

The creditors of Cheema Papers Limited are hereby called upon to submit their claims with proof on or before 28" June’
2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

- -Sd-
Date: 16" June 2024 Nipan

Bansal

Place: Ludhiana Interim Resolution Professional

Cheema Papers Limited
IBBI Reg No: IBBI/IPA-001/1P-P00039/2017-18/10100
AFA: AA1/10100/02/131224/106572 Valid Upto 13.12.2024
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PUBLIC NOTICE

It is notified to the general public that My self
Rahul Kumar Gupta son of Shri Sudarshan
Lal Gupta resident of Flat No. D-1002, 10th
Floor, Tower-D, Park Avenue, Gaur City
Greater Noida has lost the original allotment
letter (Issue Date-07.07.2011) of Flat No. D-
1002, 10th Floor, Tower-D, Park Avenue,
Gaur City in favour of Shri Dalveer Singh son
of Shri Tekchand executed by AlG Infratech
(India) Pvt. Ltd, in this regard Information
Report SO No. 430/2014 Delhi Police LR No:
1812779/2024 dated 13.06.2024 has
already been filed. Any person possessing
the above lost documents and using them in
any manner shall do so at his own cost and
shall be legally liable. | shall not be
responsible for the said documents in any
manner whatsoever at any time. If any
person/Corporation/Bank etc. has any claim
on the above relevant property, the same
should be lodged with me and with the above
mentioned branch of State Bank of India

(Sponsor: canana manx) BUEH GHANDIGARH@GANFINHOMES GOM |t 7625079132
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Maharaj directs officials
to prepare Kedarkhand
Mandir Mala Mission

PNS m DEHRADUN

he State’s Tourism and

Culture minister Satpal
Mabharaj has directed officials
to prepare a Kedarkhand
Mandir Mala Mission on the
lines of the Manaskhand
Mandir Mala Mission in order
to develop the identified an-
cient temples in the State. He
also directed them to soon
present proposals for a statue
of Ved Vyas in the Gunji valley
and for developing various fa-
cilities on the bridle path to
Kartik Swami. The minister is-
sued these instructions while
chairing a meeting at the Ut-
tarakhand Tourism Develop-
ment Board to review
wedding destination plans,
Tehri lake construction works
and the master plans for vari-
ous other destinations in the
State on Saturday.

Mabharaj directed officials to
prepare a Kedarkhand Mandir

Mala Mission so that devotees
can get better facilities and
visit the ancient temples in the
region. He said after the meet-
ing that construction of the
5.5 kilometre Dehradun-Mus-
soorie ropeway costing Rs 285
crore is underway. The private
investor appointed for the 3.85
kilometre ropeway from Jan-
kichatti to Yamunotri costing
Rs 166.81 crore is undertaking
survey and other works for the
project. Similarly, the work on
the 903 metre Purnagiri rope-
way costing Rs 35 crore is also
underway. The minister fur-
ther informed that works
amounting to Rs 111 crore
have been proposed in two
phases under the masterplan
for Mahasu Devta Mandir in
Dehradun district. Financial
approval for Rs 94.36 lakh has
been granted for illumination
and facade lighting at the tem-
ple. Similarly, for development

around the Tehri dam reser-
voir in Tehri district, the
Asian Development Bank has
approved Rs 601.204 crore
funding. The works will in-
clude construction of a 15.7
kilometre long tourism road
from Koti Colony to Dobra
Chanti bridge. This road will
include a dedicated cycling
track, viewpoint, dedicated
hawker zone and a 450 metre
long glass bottom pedestrian
suspension bridge from Koti
Colony to Tiwar village. Simi-
larly, in the Chamoli district, a
sum of Rs 7.95 crore has been
approved by the administra-
tion for development of the
Timmersain Mahadev
Mandir. A draft masterplan
has also been prepared for the
planned development of Gan-
gotri and Yamunotri. Instruc-
tions have also been issued to
officials to build a caravan
park, Maharaj added.

PNS m DEHRADUN

he State Health Author-

ity (SHA) has prepared
and handed over more than
56.68 lakh Ayushman cards
so far and a total of 11.69
lakh patients have availed
the benefit of free treatment
in the hospitals in the panel
of the SHA. The Health
minister Dhan Singh Rawat
said that the State govern-
ment has paid a sum of Rs
2,342 crore for treatment
under the scheme which
otherwise would have been
a burden on the patients.
He said that the Ayushman
scheme is nothing less than
the Sanjivini for the poor
people. Rawat said that
the entire system is di-
rected at ensuring that the
benefit of the scheme
reaches out to every per-
son. The minister said that
the people standing last
on the social ladder are
getting benefits under the
scheme. He said that the
health cards are being pre-

Lakhs throng Kainchi
Dham on foundation day

PNS m NAINITAL

akhs of people thronged

Kainchi Dham of Baba
Neeb Karoli on its foundation
day at Bhowali on Saturday.
Devotees from across India
and abroad visited the shrine
from 4 AM to 9 PM and par-
took of the Baba’s favourite
Malpua Prasad. The police
and local administration had
prohibited  vehicles from
Bhowali to Kainchi Dham and

the highest number of devo-
tees had come from various
parts of neighbouring Uttar
Pradesh.

Devotees attending the
event on June 15 till the previ-
ous year had to suffer from
traffic jams en route to the
shrine. However, the strict en-
forcement of the traffic plan
by the police prevented such a

a shuttle service was provided.
However, considering the
rush for the shuttle service,
many walked the six kilome-
tres from Bhowali to Kainchi
Dham.

The doors of the temple
were opened after offering
bhog to Baba Neeb Karoli at
4:55 AM. Devotees started to
throng the shrine and by 9
PM, devotees were waiting in
a three kilometre long queue.
According to local sources,

situation this year. The author-
ities had also prohibited the
setting up of free water kiosks
along the way for the devotees
to prevent congestion. This re-
sulted in many of the visitors
searching for water to quench
their thirst on a warm and
sunny Saturday. The district
magistrate Vandana Singh had
earlier ordered that water
tankers should be placed
along the route for the visitors
but the facility was provided
mainly near the shrine.

UVSP to start result improve-
ment examination on July 18

PNSm DEHRADUN

Silver jubilee reunion held at IMA

PNS m DEHRADUN

ilver jubilee reunion of

the 104 Regular, 87 Tech
and 7 UES course was held
at Indian Military Academy
(IMA) Dehradun on Satur-
day. On June 12, 1999, a
total of 532 gentlemen
cadets including 16 from
friendly foreign countries
crossed the ‘Antim Pag’
which marked the culmina-
tion of their training in
IMA. More than 200 ofhicers
of the course accompanied
by their families attended
the reunion at IMA. The
ceremony commenced with
paying respect and homage
to the fallen batchmates at
the IMA war memorial fol-
lowed by a group photo-
graph in front of the
Chetwode building. The
members of the batch
walked down the memory
lane while visiting the hall-
ways of Chetwode building
and their respective compa-

the armed forces. They have
served in command and
staff assignments in all parts
of the country as well as
overseas and proudly boast
of being awarded with more
than 40 gallantry awards in-
cluding an Ashok Chakra
(Major Sandeep Unnikrish-
nan), three Kirti Chakras
and many Shaurya Chakras
and Sena Medals, in addi-
tion to many distinguished
service awards. The officers
came from all corners of the
country and recalled the
days spent in IMA. The par-
ticipation of next of kin of
the martyrs of the course
underlined the spirit that
the course remains one large
family united by its undying
spirit. As part of the run-up
to the event, a specially de-
signed course flag was car-
ried by volunteer officers
across the country and
globe - from Kashmir to

nies where they trained and
toiled together 25 years ago.
"The officers of the course

have made an indelible
mark of bravery, valour, sac-
rifice and professionalism in

Kanyakumari and to the
highest peaks in Turkey to
Germany, England and
Italy,” a communique from
IMA said.

55.68 lakh health cards
made in Ayushman
scheme: Minister

pared with pre-set targets
and the awareness pro-
grammes of the depart-
ment regarding the scheme
have made it very accessi-
ble for people. The minister
said that the panelled hos-
pitals have been directed to
adopt a positive attitude to-
wards the patients admit-
ted under the Ayushman
scheme. On the orders of
the minister a special camp
was organised at Cheshire
home India in Dehradun
on Saturday. In the camp
health cards specially abled
( Divyang) people were
made.

NORTHERN RAILWAY Tz

uttarakhand 02

E-TENDER NOTICE

A

The Dy. Chief Electrical Engineer/Const, Northern Railway, Moradabad for & on behalf
of President of India invites E- Tenders for EPC Single Stage Two Packet System for
the under noted work:-

1

e-Tender NIT No. I 17-Elect/C/TSS/UMB/EPC/135-A

the Appointed Date.

2| Name of | "Design, Supply, Erection, Testing & Commissioning of double circuit
work and | 132KV/27 KV, 21.6/30.24 MVA Traction Sub-Station (TSS) at Amb-
location | Andaura (AADR) on Nangaldam- Talwara Section, including SCADA,
Electrical General work, Civil Engg work and Provision of second
132KV/I27KVI21.6 MVA/30.24 MVA, single phase traction power
transformer & its associated equipments etc at Kurali (KRLI) /TSS
over Ambala Division"
3| Completion period of the work [365" (Three hundred Sixty fifth)] day from

E-tender and
opening of tender

4| Approximate Cost of work ¥ 18,25,16,261.21

5| Bid Security amount (to be ¥10,62,600/-
deposited Online)

6| Bid due date upto 14:00 hrs on 06.07.2024

7| Physical submission of all Upto 14.00 Hrs on 11.07.2024
documents listed in clouse No. 2.11.2

8| Date & Time for The detailed e-tender notice is available on Northern
Submission of Railway web site i.e. www.nr.indianrailways.gov.in

and tender document is available on www.ireps.gowv.in
Above tender document will be available for submission
of offer on IREPS web site i.e. www.ireps.gov.in from
22.06.2024 to 06.07.2024. The Bid will be opened on
13.07.2024 at 14:00 Hrs. All other terms and conditions
in respect of above tenders are given in tender
document. The detailed tender notice also can be seen

on the Notice Board of the above office.

SERVING GUSTOMERS WITH A SMILE

No. 17-Elect/C/TSS/UMB/EPC/135-A Dated : 15.06.2024

OFFICE OF THE RECOVERY OFFICER

Government of India, Ministry of Finance, Deptt. of Financial Services J=¥.\Ila{]]

2™ Floor, Paras Tower. Mazra, Saharanpur Road, Dehradun, UK-248171
IN THE DEBTS RECOVERY TRIBUNAL, DEHRADUN

RECOVERY CERTIFICATE NO. 187 OF 2022
IN CASE NO. 0.A. Case No. 22 OF 2019
Punjab National Bank Vs. M/s Aarav Fitness Hub & Ors.
1. Public at large is hereby informed that, the below mentioned property shall be sold by e-auction and bidding shall
take place through "Online Electronic Bidding” through the website https://drt.auctiontiger.net of M/s E-
Procurement Technologies Ltd. (Auction Tiger) on 07.08.2024 between 11.00 AM to 12.00 Noon with extension
of 5minutes duration after if required.
For further detail contact: Office of the Recovery Officer, Debts Recovery Tribunal, Dehradun contact No. 0135-2974077,

and for property inspection contact
No.08650023781.

1825/24

Sale Notice

E-Auction: 07.08.2024

Mr. Upender Kumar, Senior Manager, Punjab National Bank Mobile

2. The sale shall be subject to the conditions prescribed in the Second Schedule of the Income tax Act, 1961 and the rules
made there under and to the further following conditions.
3. The particulars as mentioned have been stated to the best of the information of the undersigned but the undersigned
shall not be answerable for any error, misstatement or omission in the proclamation.
4. The reserve price below which the property shall not be sold as per details.

Details of Inmovable Properties

Reserve Price

EMD

All that part and parcel of Land situated at Khasra No. 245/5, Mohalla
Satighat, Kankhal, Pargana Jwalapur, Haridwar (admeasuring area 448.23
sq. mts or 4823 sq.ft). Registered Sale Deed bearing Serial No. 7806 dated
21.09.2010 executed in favour of Mr Sunny Sharma along with the
correction deed bearing serial no. 2593 dated 28.04.2011 to correct the
Khasra Number which was wrongly mentioned as 245/8 instead of 245/5

on mentioned sale deed.

Rs.1,41,00,000/-

Rs. 14,10,000/-

5. The interested bidders are required to deposit EMD along with documents PAN Card, Identity Proof, Address Proof
etc. and in the case of company, copy of resolution passed by the Board Members of the Company or any other
documents claiming representation/attorney of the company also, latest by 05.08.2024 before 4.00 PM in the office of
the Recovery Officer, DRT Dehradun and thereafter they shall be eligible to participate in the e-auction to be
held from 11.00 AMto 12.00 Noon on 07.08.2024.
6. The EMD shall be deposited in terms of demand draft only favouring "Recovery Officer, DRT, Dehradun”,
before the office of the Recovery Officer, Debts Recovery Tribunal, Second Floor, Paras Tower, Mazra

Saharanpur Road, Dehradun.

7. The amount by which the biddings are to be increased shall be Rs.1,00,000/- in the event any dispute arising as to the
amount of bid, or as to the bidder, the lot shall at once be again put up to auction. In case bid is placed in the last 5 minutes
of the closing time of the auction, the closing time will automatically get extended 5 minutes.
8. The unsuccessful bidder shall take EMD directly from the Office of Recovery Officer, DRT, Dehradun immediately on

closure of the e-auction.

9. The successful/highest bidder shall have to prepare Demand Draft/Pay Order for 25% of the bid/sale amount after
adjusting the EMD, Favouring "Recovery Officer, DRT, Dehradun or through RTGS to Current Account No.
7360878086, IFSC Code: IDIB000DS57 Indian Bank, ISBT Dehradun Branch, Dehradun® in R.C.No. 187 of 2022 by
04.00PM of next working day with this Tribunal.
10. The successful/highest bidder shall deposit through Demand Draft/Pay Order favouring "Recovery Officer, DRT,
Dehradun” or through RTGS to Current Account No. 7360878086, IFSC Code: IDIBO00D557 Indian Bank, ISBT
Dehradun Branch, Dehradun” in R.C. No. 187 of 2022 the balance 75% of the sale proceed before the Recovery
Officer, DRT, Dehradun on or before 15th day from the date of auction of the property, exclusive of such day or if the 15th
day be Sunday or other holiday, then on the first office day after the 15th day along with poundage @ 2% up to Rs. 1,000/-
and @1% on the excess of such gross amount over Rs. 1,000/~ in favour of Registrar, DRT, Dehradun. (In case of deposit
of balance amount of 75% through post, the same should reach the Recovery Officer on or before the due date as

mentioned above).

11. In case of default of payment within the prescribed period, the property shall be re-sold,after the issue of fresh
Proclamation of Sale. The deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit be forfeited
to the Government and the defaulting purchaser shall forfeit all claims to the property of to any part of the sum for which it

may subsequently be sold.

12. The highest bidder shall be declared to be the purchaser provided that the amount bid by him is not less than the
reserve price. It shall be in the discretion of the undersigned to decline/acceptance of the highest bid when the price
offered appears so clearly inadequate as to make itinadvisable to do so.
13. The Property is being sold strictly on "AS IS WHERE IS". " AS IS WHAT IS" and "AS IS WHATEVER" BASIS and

prospective buyers are advised to carry out diligence properly.

14. The undersigned reserves the right to accept or reject any or all bids if found unreasonable or postpone the auction at
any time without assigning any reason.

Given under my hand and seal of this Tribunal at Dehradun on this 04.06.2024

(HEMANT KOTIYAL)

RECOVERY OFFICER,

DRT, Dehradun

he Uttarakhand Vidyalayi

Shiksha Parishad (UVSP) will
commence the high school and
intermediate result improvement
examination for the year 2024 on
July 18, which will run till July 24.
According to officials, a meeting
was held on Saturday with UVSP
officials under the guidance of
UVSP chairman Mahavir Singh
Bisht. It was decided during the
meeting that the improvement ex-
amination for high school and in-
termediate will start from July 8
for specific subjects. The officials
also said that the process of ac-
cepting applications for the high
school and intermediate result
improvement examination for the
year 2024 will commence on May
8. In addition, for access to the
improvement examination under
UVSP, general category students
have paid a fee of Rs 200 for high
school and Rs 300 for intermedi-
ate exams during the registration
process. However, candidates
from scheduled castes and sched-
uled tribes have paid Rs 100,
while those from the scheduled
tribe have paid Rs 150 respec-
tively. Commenting about the el-

igibility for the improve-

ment examination, the of-
ficials informed that candidates
who have appeared and failed
in all the subjects in the main
examination of the respective
year are eligible for the im-
provement examination. Addi-
tionally, candidates who have
participated in the experimen-
tal/internal assessment/project
part of the main examination
of any subject but failed in the
examination due to being un-
able to appear in the theory
part because of medical rea-
sons or any other contingency
are also eligible for the exami-
nation. It will be recalled that
the results for UVSP class X
and class XII were declared on
April 30. In class X, 89.14 per
cent of the students passed the
exam, with a passing percent-
age of 85.59 per cent for boys
and 92.54 per cent for girls.
Similarly, in class XII, 82.63 per
cent of the students passed the
exam, with a passing percent-
age of 85.96 per cent for girls
and 78.97 per cent for boys.

DLRC hosts discussion on Rajesh Pal’s poetry

PNS m DEHRADUN

ajesh Pal’s poetry collection

"Azadi Mein Azadi" was
praised during a critical discus-
sion held at Doon Library and
Research Centre (DLRC) on Sat-
urday. Speaking on the occasion,
prominent Dalit literature figure
N Singh emphasised that Pal is a
powerful and significant poet of
his generation.

He directly confronts the truth
of his time and presents his argu-

ments logically. Poet and editor
Rajesh Saklani stated that read-
ing the collection of poems re-
inforces the belief that Dalit
literature should be considered
mainstream literature. He em-
phasised the need for a signifi-
cant effort to dismantle social
and political inertia. His poems
are deep and inspiring, fostering
a sense of struggle and social
consciousness in the reader, he
added.

FORM A
PUBLIC ANNOUNCEMENT
(Under R 6 of the y and ptcy Board of India
(Insol Resolution Process for Corp P Regulati 20186)

| M = |

NTION OF THE CREDITORS OF

% THE PIONEER

CLASSIFIEDS
PUBLIC NOTICE

I, KM POOJA Dfo Army No .JC-
491282H SUB & HONY Lt.
BABULAL JAT, Vill- Hanspur,Post-

Hanspur,Teh-Sri  Madhopur,Dist-
Sikar,Rajasthan-3332715,
declares that in my father's Army
record, my incorrect name KM
POOJA has been recorded, as per
Aadhar No. 580857698809 my
correct name is POOJA.

I, ANKIT KUMAR S/o Army No.
JC-491282H SUB & HONY Lt.
BABULAL JAT, Vill- Hanspur,Post-
Hanspur, Teh-Sri Madhopur,Dist-
Sikar, Rajasthan-3332715,
declares that in my father's Army
record, my incorrect name ANKIT
KUMAR has been recorded, as per
Aadhar No. 335681241809 my
correct name is ANKIT

The general publicis informed that

| have changed my name from
Dilpreet Kaur Sawhney (old name)
to Dilpreet Kaur (new name) and In
future | should be known by the
name of Dilpreet Kaur wfo Sh.
Amarjeet Singh resident of 61/3,
Pritam Road, Dalanwala,
Dehradun

My (old name) was Yasmin Nisha
Shah which is now my (new name)
in all current documents has been
registered as Yasmin Nisha
YASMIN NISHAA. In future | should
be known and identified as Yasmin
Nisha. Yasmin Nisha W/o Mr.
Mohammed Shahnawaz Ahmed
resident- C-10, Turner Road,
Clementown, Dehradun,
Uttarakhand-248002

PUBLIC NOTICE

The General Public is informed
that Original sale deed dated
22.08.2014 which was in the chain
of property situated at Danda
Lakhond, Pargana Parwadoon,
Tehsil Sadar, District Dehradun
bearing Khata No. 31 (Fasli year
1417-1422), Khasra No. 291 Ka,
Area 139.40 Sgmtr executed by Dr
Ashok Luthra s/o Late Sh
Deendayal Luthra, R/o Kaulagarh
Road, District Dehradun in favour
of Smt Kiran Gahtori w/o Sh
M.N.Gahtori R/o H. No 11, Block C,
Lane No 3, Mandakini Vlhar,
Sahastradhara Road, Dehradun
and duly registered at Sub
registrar office Dehradun vide
Book No. 1, Zild 1316 , page 123 to
146, Document No 4226 dated
22.082014 has been lost and
untraceable. Further, Punjab
National Bank, Branch Office
Rajakhet intends to mortgage the
above property. If any person finds
it, or claims any interest or title in
the property is requested to
contact Punjab National Bank,
Branch Office, Rajakhet, New
Tehri, within 7 days from the date of
this publication.

Vikram Singh, S/o Daulat Singh
MNegi, resident of Shivganga
Enclave, Lane No 9, Opp Shiv
Mandir, Danda Lakhond,
Dehradun.

The Pioneer does not take
responsibility for the content for the
advertisement (Display/Classified)
carried in this newspaper. The
paper does not endorse the same.
Readers are requested to verify the
contents on their own.

For advertisement booking
9045057787, 8909212518

Email: pioneerdoon@gmail.com

EX SERVICEMEN CONTRIBUTORY HEALTH SCHEME (ECHS) STATION HQ (ECHS CELL) RAIWALA
PHONE - 0135-2978528

1. ECHS invites application to engage following Medical, Para Medical & Non Medical Staff on contractual basis' in ECHS Polyclinic
Raiwala & Tehri for a period of one year for ESM & 11 Months of civil candidates.

on14" June'2024

mentioned against entry No. 10,

of false or misl

Motice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Cheema Papers Limited

The creditors of Cheema Papers Limited are hereby called upon to submit their claims with
proof on or before 28" June' 2024 to the interim resolution professional at the address

The financial creditors shall submit their claims with proof by electronic means only. All other

proofs of claim shall attract penalties.

Date: 16" June 2024
Place: Ludhiana

Nipan Bansal
ion Professional
F

Sd-

Cheema Papers Limited
IBBI Reg No: IBBI/IPA-001/IP-PO0039,/2017-18/10100
AFA: AA1/10100/02/131224/106572 Valid Upto 13.12,2024

Last date of receipt of a

lication as

r format

MA PAPERS LIMITED Appointment | Minimum Qualification | No of Vac |Fixed Remuneration
RELEVANT PARTICULARS ECHS Polyclinic Raiwala
e o Doy |- Lot (a) [Medical Specialist[MD/MS in Specialist concerned /DNB, Min 05 yrs in the Specialty] 01 1,00,000/-
3. | Authority under which Corporate Debtor | ROCUttarakhand after Post Graduation.
is incorporated / registered (b) | Dental Officer BDS, Min 05 yrs work experience. Merit in BDS. PG/ Other Additional 01 75,000/
4. (k)rpora‘lﬂld&:i&ol':af Un'l::doeL:;I:ny U21012UR1988PLCO0SETY qualiﬁcation,
5. | Address of the regjstered office and 9 KM .STONE, BAZPUR ROAD, KASHIPUR (c) |Pharmacist Min 3 yrs experience:- (i) B Pharmacy from a recognized Institute. 01 28,100/-
principal office (if any) of Corporate UTTARAKHAND, INDIA 244713 OR
< T heovrcy commencament s | 1At jone 3038 (i) 10+2 with science stream (Physics, chemistry & biology) from
respect of Corporate Debtor recognized board.
7. mm;mimﬂf dlosure of insohency | 11th Dec: 2024 (i) Approved Diploma in Pharmacy from an Institute recognized by
e . the Pharmacy Council of India and registered as Pharmacist under
. | Na ind the regstration ber of Nipan Bansal
® i rcvoncyprofssioalactngas | 188/1PAOOL/PPO0039/2017-8/10100 the Pharmacy Act 1948.
- Interim Rﬁﬁimm T B U g Vo T (d) [ Nursing Assistant|GNM Diploma/Class- | Nursing Assistant Course (Armed Forces), 01 28,100/-
Resolution Professional, as registered | Punjab 141001 ' ) Minimum 5 yrs Experience
with the :::ma e ::Lﬁ:m Sy ‘"ﬁ;"m (e) | Female Attendant |Literate, Min 5 yrs experience in civil/Army health institutions. 01 16,800/-
. correspondence with the Interim Punjab 441001 e gz ' (f) [Lab Technician |Minimum three yr experience as Lab Asst in medical Lab:- 01 28,100/~
resolution professional Email: ch il.oom (i) B.Sc (Medical Lab Tech)
11 Lastda‘tefors..l.bmissionofda'ln‘ﬁ 28{hJune_2(H4 i i OR
2 clause ;I.,,sumfﬂ.;”‘:é’,";’ e per avlene) (i) Matriculation/Higher Secondary/Senior Secondary (10+2) with
section 21, ascertained by the interim science from recognized board.
T (iif) Diploma in Medical Lab Technology from a recognized institution
identified to act as Authorised |[ECHS Polyclinic Tehri
ngmam (a) |Chowkidar Edn - Class 8 or GD Trade for Armed Forces Personnel. 01 16,800/-
7] (&) Rewart Fors and Web linkc hitpss//ibbi goviry/en/homey downioads (b) | Female Attendant |Literate, Min 5 yrs experience in civil/Army health institutions. 01 16,800/
::L[:::u‘iztm representatives m;mﬁbﬁm Singh Nagar, 2. For terms & condition, Application Form and Remuneration. Kindly see our website www.echs.gov.in. For additional details

please contact ECHS Cell Stn HQ Raiwala at Telephone No 0135-2978528 (0900 to 1300 hrs) & email ID echsrai2016@gmail.com.
Also approach concerned ECHS Polyclinic for details. Preference will be given to the Ex-servicemen.

iven at website) Application as per requisite format alongwith self attested
photocopies of testimonials in support of Educational Qualifications and Work Experiences will be submitted to OIC, ECHS Cell,
Stn HQ, Raiwala by 10 Jul 2024 (in duplicate). Any application received after 10 Jul 2024 will not be accepted.
creditors may submit the claims with proofin person, by postor by electronic means. 4. Interview Date, Time and Venue. Candidate must reach Stn HQ Raiwala at 09:30 hrs on 15 Jul 2024 for the interview to be
held between 10:00 hrs to 12:00 hrs. Candidates must bring all the original certificates/mark sheets/degree of 10th / Matric, 10+2
& Graduation/ post graduation/ diploma/ course, work experience and discharge book, PPO, service records Medical certificate
from Govt Hospital and PP size colour photographs at the time of interview. No TA/DA is admissible. Only candidates meeting the
Qualitative Requirements may apply.

Although every possible care and caution has been taken to avoid errors or omissions, this publication is being sold on the condition and understanding that information given in this publication is merely for reference and must not be taken as having authority of or binding in any way on the writers, editors, publishers, and printers and sellers who do not owe any responsibility for any
damage or loss to any person, a purchaser of this publication or not for the result of any action taken on the basis of this work. All disputes are subject to the exclusive jurisdiction of competent court and forums in Delhi/New Delhi only. Readers are advised and requested to verify and seek appropriate advice to satisfy themselves about the veracity of any kind of advertisement before responding
to any contents published in this newspaper. The printer, publisher, editor and any employee of the Pioneer Group’s will not be held responsible for any kind of claim made by the advertisers of the products & services and shall not be made responsible for any kind of loss, consequences and further product-related damages on such advertisements.

Chief Shobori Ganguli. AIR SURCHARGE of Re. 1.00 East: Calcutta, Ranchi, Bhubaneswar, North: Leh: West: M
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SUNDAY, JUNE 16, 2024

IR WIEIR S JUEH (A Govt. of India Underaking)
REGIONAL OFFICE, LUCKNOW
_—
SWhereas the undersigned besng the authonzed omcer of Union Bank of india, uncer Ihe Secunbzation and
Reconstruction of Financial Assets and Enforcement Secunty Interest Act, 2002 and in exercisa of powers
within 60 days from the date of receipl of the 2aid nobice
The borrowers having failed 1o repay the amount. notice is haraby given (o Ihe borrowar and the pubic in ganeral

gforerer d@ ((7) Union Bank

e 12 U POSSESSION
Union Bank Bhawan, Near Mantri Awas, Vibhuti Khand,

confemad undar Saction 13(2) and 13{12) read with rula S of the Sacurnty Interast (Enforcemant) Rulas, 2002

fhal the undersgned has faken Symbolic possession of the proparties descnbad harein below in exercisa of

of India
NOTICE
Gomti Nagar, Lucknow-226010, Telephone No.: (0522) - 2306915, 2305900
ssued a demand nolice calling upon the following borrowers to repay the amount mentionad in the notica baing
powers corferred on himfher under Section 12(4) of the said Act 2002 read with rule 9 of the said rules

NOTICE REGARDING LOCKER OPERATION

WWW.FINANCIALEXPRESS.COM

FE SUNDAY

Karnataka Bank Ltd.
Your Family Benk . Across India
Flot No.118, Burlington Square Station Road, Vidhan Sabha Marg, Lucknow, U.P.-226001
CIN : LASTI0KA1924PLCO01128  Website: hitps:[karnatakabank com

ing

MNotice is being published hereby for break open of lockers for which annual rent
has not been paid by the bockers holders for three years or more in & row, Notice(s)
senl to the respeclive locker hireris) hasthave been retumed unserved. The
locker hirerisyiather interested parbes are hereby informed that in case they faill o
regularize the locker arrangement by visiting the Branch, within 7 days from the
dale of this notice, Bank will be constrained Lo force open the locker(s) and take
necassary further actions, as the Bank may deem fit, at the cost and expenses of
the locker hirer(s). List of such lockers are mentioned below -

The bormower in particular and the public in ganeral is heraby cautionad not to daal with the proparties and any
deshings with the property will bé subyed 10 the charge of Uinion Bank of India for an amount of dues outstanding S.M0.| Locker Holders Locker No.
together with inferest thereon with costs and charges  The bormmower's attention is invited to provisions of 1. | Noor Fatima _ 57
sub-sechon (8) of section 13 of the Act in respect of ime available, to redeem the secured assets 2 Mohammad Anwer Beg 41
Sr.|[1)Name&Add. %EE?ITM{' Description of Mortgaged %ﬁﬁ-ﬁ%ﬁ? 3. | Karan Arora 80
Z)Name SAdd. uarantor i -
el \éranch Fropeies |_Possession | 4 | UrmilaDevi 46
1. |1. Mr. Rakesh S/o Mr. Banke Lal, Address [Equitable Mortgage of House 09.01.2024 S | At Pratap Singh 23
{House Number S02/1670, Piot Number 58 |[Number 602/1670, Fiot Number 58 15.06.2024 6. | Aditya Ranjan 86
Knasra Number 131 & 132(M) Begaria Ward E“-‘H-'d ’*-'-af-':E_ﬂf 131 & r‘-35"-h"" (Symbolic) 7 Pawan Kumar Sharma 39
Kanhaiyya Madhopur, Dubagga, Lucknow, Uttar{S ®8garia, Yard- Kanhalyy 6.3 -
DJ’;‘;I.I!E‘:I"_.'I' rf.ﬁ;!'a-.-l"l 1' i 1 ""l-.'l'.]:"‘ IR MH']['IU:}." L Lk e I,__.I.'.'-lr Prﬂ fegh ‘I:f‘:vfi'iﬁl::afﬁrﬁ]ur Place: I_l]ﬂh'l'll}*r IJ.F. Branch I'hﬂ, “.I:I'I'Iit! Bank Lid, Liscknow Branch
2. Mr. Ram Asroy Sio Mr. Sukram Yadav, Property Owned By: Mr. Huhuhr b ma ek Date: 15/06,/2024 Maoh: 9839222575, E-mail: lcknowkikbank.com

nteraést from

S/o Mr. Banke Lal, Admeasuring- o e

85.724 Sq Mtr, Boundaries:-East:] 01 017 2024 And

A COL WA R Sio M- Banke Lal Piol of Vishnu, West:House of Mr| Cost Minus Amouni

Accoun Mr Rakesh Sio Mr Banke Lal) Shiv Govind North: House of Mrlpaid if Any Aftar Tha

J) Durgaganj Branch .'_'.h;-'.{_!: ka Prasad, Souwth: 1500 F 'IH I'r “111::[:.' uhr'

|Ern:ll:uhlnl}!411Jﬁ@umnnﬁlnhdlndu-m“h Faslt \Wida Road Ja r.-lu_Ju In_r Mar
SHONCE

Agdrass. Village Hakrabad, Posi Kakrabad
Lucknow Uttar Pradesh- 22617017 (Guarsrtor in

i3 CAN FIN HOMES LTD.

C:!nh'll'klmslh:l SCO 87, 1ST FLOOR SEC 47 D, CHANDIGARH, 160047
*m-ﬂmn o) EMAIL ID: CHANDIGARH@CANFINHOMES.COM, Mob: 7625079132,
ooy TELEPHONE NO 0172-2632925, CIN: L85110KA1987PLC008699

Date: 16.06. 2024, Place: Lucknow Authorized Officer, Union Bank of India

BRANCH OFFICE
ARM BRANCH, KARNAL

dorel d® Canara Bank'ﬁ ‘

%) Tofess Syndicats

POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)

Whereas The undersigned being the Authorised Officer of Canara Bank under Securitisation And
Reconstruction of Financial Assels and Enforcement of Security Interest Act, 2002 (Act 54 of 2002)
(hereinafter referred to as “the Act”) and in exercise of powers conferred under Section 13 (12) read with
Rule 3 of the Security Inlerest (Enforcement) Rules 2002, Issued a Demand Notice dated 22.12.2020,
calling upon the borroweriguarantor’fmortgagor in the account of Mis Dronacharya Educational Trust,
Opposite NIMS Hospital, Sector 23-A, Faridabad to repay the amount mentioned in the notice, being
Rs. 5,53,62,055/- (Rupees Five Crore Fifty Three Lakh Sixty Two Thousand Fifty Five Only) plus
future interest, all cosis, charges, expenses and incidenial expenses within 60 days from the dale of
recaipl of the said notice
The Bomrower/Guarantor/Morigagor having falled to repay the amount, nobce is hereby given 1o the
Borrower/Guarantororigagor in particular and the public in general that the undersigned has taken
posseasion of the property described herain below in exercise of power conferred on him/her under section
13(4) of the said Act, read with Rule 8 & 8 of the said Rule on this 14th day of June 2024.
Tha Borrower'GuaraniorMorigagor above said in particular and the public in genaral is hereby cautionad not
to deal with the property and any dealings with the property will be subject o the charge of Canara Bank for an
amoun! of Rs. 5,53,62,055/- (Rupees Five Crore Fifty Three Lakh Sixty Two Thousand Fifty Five Only)
plus fulure interast, all cosls, charges, expanses and incidental exponsaes.
The Borrower! Guarantor/Maortgagor's attention s invited to the provisions of sub-section (8) of saction 13 of
tha Act, in respact of tima availlable, 1o redeam the sacured assats,

Description of the Immovable Property
Property No.: 1 All that part and parcel of the property land and building measuring 2389 Sq. Yards, Opposite
NIMS Hospital, Sector 23-A, Fandabad in the name of M/s Dronacharya Educational Trust. Bounded: On tha
North by : Road, On the South by : Road, On the East by : Road, On the Wast by | Road.
Property No.: 2 All that part and parcel of the property measuring 185 Sq. Yards on Ground Floor and 520 Sq
Yards on tha First Floor along with ite roof rights forming part of Northern portion of bungalow Flol No: 46)
situated at Nealam Bata Road, NIT, Faridabad in the name of Sri Naveen Chaudhary S/o Sri Ram Chand
Chaudhary. Bounded ; On the North by : Praparty of Othars, On the South by : Proparty of Others, On the East
by : Proparty of Others, On the Wesl by : Road

POSSESSION NOTICE [Rule 8(1)] [For Inmovable Property]
The undersigned being the Authorised Officer of Can Fin Homes Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 and in exercise of the powers under the said Act and Security Interest
(Enforcement) Rules, 2002, issued a demand notice dated 03.04.2024 calling upon the
borrowers Mr. Sunil Dutt S/o Mr. Prem Chand & Mrs. Sonia W/o Mr. Sunil Dutt to repay
the amount mentioned in the notice being Rs. 28,08,658/- (Rupees Twenty Eight Lakhs
Eight Thousand Six Hundred and Fifty Eight only) with further interest at contractual
rates, till date of realization within 60 days from the date of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred under Section 13(4) of the said Act read with
Rule 8 of the Security Interest Enforcement) Rules, 2002 on this the 12th day of June of
the year 2024.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of CFHL for an
amount of Rs.28,08,658/- (Rupees Twenty Eight Lakhs Eight Thousand Six Hundred
and Fifty Eight only) and interest thereon .

Description of immovable property

ALL THAT PART AND PARCEL OF THE PROPERTY BEARING HOUSE NO. 206-B, UID
NO. 53M00940000000206B, KHEWAT/KHATONI

NO. 11/13, KHASRANO. 298/6/2(7-7), KITTA0O1 RAKBA07 BIGHA07 BISWA

SHARE TOTHE EXTENT OF THE 38/2940, 00 BIGHA01 BISWA 18 BISWASI

(95SQ. YARD) SITUATED AT BHARAT NAGAR, VILLAGE KALKAHADBAST NO.

393, TEHSILKALKA, DISTT. PANCHKULA-HARYANA - 133302.

Boundaries: North by :- House of Bulbul w/o Uttam Kumar, East by :- House of Beena Devi,
Westby :- Plot Of Other, South by:-Approach Road

0120-6651214

Call

g

Date: 15.06.2024
Place: Chandigarh

Sd./-
Authorised Officer, Can Fin Homes Ltd.

$ For All Advertisement Book

Dated: 15.06.2024

Place: Faridabad Authorized Officer, Canara Bank

a5 3 a=icr Bank of Baroda

= o = E-Auction
Regional Stressed Asset Recovey Office (Sultanpur Region) Notice
591/01, Civil Lines No.1, Infront of PWD Office, Sultanpur .

Sale Notice for SALE OF Immovable Properties
“APPENDIX-IV-A [See Proviso to Rule 6 (2) & 8 (6)]
E-Auction Sale Notice for Sale in Immovable Assets Under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, Notice is hear given to the public in general and in
particular to the Borrower (s) and Guarantor (s) that below described Movable & Immovable properties
mortgaged/Charged to the secured creditor, Possession of which has been taken by the authorised officer of
Bank of Baroda, Secured Creditior, will be sold on “As is where 1s”, “As is what i1s”, and “Whatever there is”
basis for recovery of below mentioned account. The details of Borrower/s/ Guarantor/s/Secured Asset/s/ Dues/
Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below.

Date of E-Auction : 23.07.2024 Last Date of EMD/ DOCUMENT IS: 23.07.2024, UP TO 02:00 PM

B

s1| Name & Address of the Description of Movable & Total Date & |Reserve Price|Date & Time
' : D Time of | /EMD/Bid | of Provert
No| Borrowers/Guarantors | mmovable Property with ues : ;met? Tncrease 3 fOP: y
Known encumbrances, If any -Auctiong -y ount | mspection

BARANCH: R.0.S.A.R.B., DISTRICT: SULTANPUR

1. |Borrower : M/s Gaurav Property: EM of Property Rs. 23.07.2024 Rs. 19.07.2024
Singh S/o Late Mr. Shivraj | Flat No. A-25/02/01, Area  |3377265.12] 02:00 PM |2696000.00{ 1000 AM
Singh. Add.:1- 1-46, Pure | 63.28 Sq.mtr. Ground Floor | + Interest to (RP) to
Sohrat Singh, Pargana, | Sector-01, Block-A25, | ang other | 06:00 PM | RS- [ 04:00 PM
Jagdishpur, Tehsil- situated at Sulabh Awas Yojna| ~ y oo 269600.00
Musafirkhana, Distt- Gomti Nagar, Extension, : (EMD)

Amethi, Add.:2- Flat No. Lucknow. w.C.L Bid
A-25/02/01, Ground Floor | Qwner: Mr. Gaurav Singh 10.06.2024 glcrease
Sector-01, Block- A-25,  |'5/o Late Mr. Shivraj Singh. el

Sulabh Awas Yojna, Gomti
Nagar, Extension, Lucknow
Guarantor- Mr. Vijay
Kumar Singh S/o Mr.Srinath
Singh, Add.: Pure Subba
Singh, Mauja Mishrauli,
Pargana, Jagdishpur, Tehsil-
Musafirkhana, Distt-Amethi

Boundaries: Adjoining A-25
/03/01 & A-25/01/01 On Top
A-25/12/01, At Bottom. Nil

Status of Possession -Symbolic

Note: Notice for statutory 30 Days Sale Notice Under Rule 6 (2) & 8 (6) of the SARFAESI Act. for detailed
terms and conditions of sale. please refer to the link provided in- https://www.bankofbaroda.co.in/e-auction.
htm, and https://ibapi.in. Also, prospective bidders may contact the authorized officer on mobile-7752883804.

Date : 16.06.2024 Authorized officer, Bank of Baroda

Place : Lucknow

Kotak Mahindra Prime Limited
AUCTION / SALE NOTICE

Notice is hereby given for conducting Auction sale under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
(SARFAESI ACT) and Rules 8(6) & 9 of the Security Interest (Enforcement) Rules 2002 of the immovable properties, mortgaged to the Kotak Mahindra Prime
Limited (hereinafter referred to as the “KMPL") (hereinafter referred to as the “Secured Creditor". Whereas the below mentioned borrower failed to repay
the loan amounts to the bank, within 60 days from the date of the notice dated 07th May 2019 issued by its authorized officer under section 13(2) of the
SARFAESI ACT 2002.

Whereas the Bank has pursuant to the powers vested in it through its authorized officer taken the POSSESSION of the mortgaged property as mentioned below on
25th September 2019 under the provisions of Rule 8(1) of the Security Interest (Enforcement) Rules 2002 and under the provisions of section 13 (4) of the
SARFAESI ACT 2002 and in exercise of the powers conferred there under. Notice regarding taking of such possession was published in the News Papers in “Times of
India” (English) on 02.07.2020 and in “Punjab Tribune Ludhiana” (Punjabi) dated 02.07.2020 under Rule 8(2) of the Security Interest (Enforcement) Rules 2002.
Whereas even thereafter the borrower has failed to repay the aforesaid loan amount to the KMPL, the authorized officer of KMPL has decided to
sell the scheduled property/ies ON THE BASIS “WHAT IS, WHERE IS AND WHATEVER THERE IS" through the process of INVITING BIDS CUM
AUCTION in asealed cover for the below mentioned property/ies from the intending buyers on the following terms and conditions:

Borrower's Name & Address : (1) M/s Swani Motors Services Private Limited having its Registered Office at : 698, Gurudev Nagar, Pakhowal Road,
Ludhiana, Punjab-141001, (2) Mrs. Sukhraj Kaur Swani, (3) Late Mr. Tardeep Singh Swani since deceased represented through its legal heirs, (4)
Gagandeep Kaur Swani, All R/o0 : 698, Gurudev Nagar, Pakhowal Road, Ludhiana, Punjah-141001

Secured Debt (Amount In Rs.) : 10,14,82,972.30 (Rupees Ten Crores Fourteen Lakhs Eighty Two Thousand Nine Hundred Seventy Two and Thirty Paisa Only) as
on 07.05.19 plus future interest & costs

Description of Property : 1. All that Piece and Parcel of Property Measuring 1 Kanal 16 Marla (764 Sg. Yards) Comprised In Khasra No. 83/2 and Khata No.
133/141, Jamabandi for the year 1973-1974, situated at village Giaspura, H.B. No. 261, Abadi Shanti Nagar, Tehsil & District Ludhiana.

2. All that Piece and Parcel of Property Bearing M.C.No. B-29-552, Measuring 550.41 Sq. Yards, Comprised in Khasra No. 83/2. Khata No. 305/314, Jamabandi for
the year 2003-2204, situated at village Giaspura, H.B. No. 261, Abadi Shanti Nagar, Tehsil & District Ludhiana. Bounded as: East: Om Prakash Makkar 50'5";
West: Passage 50'5"; North: Seller Firm 98'3"; South: Swarn Singh 98'3".

3. All that Piece and Parcel of Property Bearing M.C.No. B-29-552, Measuring 800 Sq. Yards, Comprised In Khasra No. 83/2. Khata No. 305/314, Jamabandi for
the year 2003-2204, situated at village Giaspura, H.B. No. 261, Abadi Shanti Nagar, Tehsil & District Ludhiana. Bounded as : East : Om Prakash Makkar 73'3";
West : Passage 73'3"; North : Self Firm 98'3"; South : Unknown 98'3".

4. All that Piece and Parcel of Property having 1445.59 Sq. Yards comprised under Khasra No. 84/1/3/1, 84/1/3/3, 84/1/3/4, 84/1/3/5, 84/1/3/2, 83/2 situated
atvillage Giaspura, H.B. No. 261, Abadi Shanti Nagar, Tehsil & District Ludhiana

Reserved Price : Rs. 7,50,00, 000/- (Rupees Seven Crore Fifty Lacs Only)

EMD : Rs. 75,00,000/- (Rupees Seventy Five Lacs Only)

(A) Last date for submission of bids: 02.07.2024 at 12.00 Noon at our office : Kotak Mahindra Prime Ltd. “Plot No 105, 2nd Floor, Mall Road, The
Boulevard, Ludhiana-141001"(B) Time & Place of opening of bids / auction: 03.07.2024 at 11.00 AM at same address.

TERMS AND CONDITIONS OF Sale: 1) Full description of the above property is available with Authorized officer. The properties/documents can be inspected
after fixing date and time with the Authorized Officer. 2) The intending bidders should send their bids to Authorised Officer, at the above said Office address of
“Secured Creditor”, in a sealed cover scribing as “Bid for auction / sale of property” along with EMD by demand draft drawn in favour of Kotak Mahindra
Prime Ltd, payable at Delhi before 04:00 PM on 02.07.2024. 3) The sealed bids will be opened on 03.07.2024 at 11:00 AM and thereafter the eligible
bidders may be given an opportunity at the discretion of the Authorized officer to participate in inter-se bidding to enhance the offer price. 4) The successful
bidder is required to deposit 25% of the bid amount (exclusive of EMD), on the same day by DD / Cheque drawn in favour of “Kotak Mahindra Prime Ltd"
payable at Delhi and the balance amount shall be paid by the successful bidder within 15 days from the date of confirmation of sale by Bank. The EMD as well as
Sale Price paid by the interested bidders shall carry no interest. The deposit of EMD or 35% of sale price, whatever the case may be shall be forfeited by the
“Secured Creditor”, if the successful bidder fails to adhere to the terms of sale or commits any default. 5) The successful bidder shall bear all expenses
including statutory dues / taxes / bills etc. to Municipal Corporation or any other authorities and fees payable for stamp duty, registration fee etc. for registration
of the 'Sale Certificate'. 6) Bank does not take any responsibility to procure any permission / NOC from any Authority or under any other law in force in respect of
property offered or any other dues i.e. outstanding water/electric dues, property tax or other charges if any. 7) The Authorized Officer has absolute right to accept
or reject any or all the offers / bids or adjourn / cancel the sale without assigning any reason or modify any terms of sale without any prior notice. 8) To the best
of its knowledge and information, the “Secured Creditor” is not aware of any encumbrances on the properties to be sold except of the “Secured Creditor".
Interested parties should make their own assessment of the properties to their satisfaction. Bank does not in any way guarantee or makes any representation
with regard to the fitness / title of the aforesaid properties.
For any other information, Raj Shekhar Roy (Mobile no. 9811465376 ) may be contacted at the above address.

STAUTORY 15 DAYS NOTICE UNDER RULE 6(2), 8(6) & 9(1) of The Security Interest (Enforcement) Rules 2002
The Borrower/Co-Borrowers/guarantors/mortgagers are hereby notified to pay the sum as mentioned above along, with up to date interest and ancillary expenses
before auction, failing which the auction of mortgaged property mentioned aboveshall take place and balance dues if any shall be recovered with interest/cost.

Note: Amount paid if any after issuance of SARFAESI Demand Notice, would be reckoned for ascertaining the dues payable at the time of realization / settlement.
Place: Ludhiana, Date: 16.06.2024 Authorized Officer, Kotak Mahindra Prime Ltd (Secured Creditor)

dolel &b Canara Bank < ‘ BRANCH OFFICE
ARM BRANCH, KARNAL

POSSESSION NOTICE [SECTION 13(4)] (For Inmovable property)

Whereas The undersigned being the Authorised Officer of Canara Bank under Secuntisation And
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002)
(hereinafter referred to as “the Act”) and in exercise of powers conferred under Section 13 (12) read with
Fule 3 of the Security. Interest (Enforcement) Rules 2002, 1ssued a Demand Notice dated 03/04/20:21
calling upon the borrower/guarantor/mortgagor Sri Naveen Chaudhary and Smt Harsh Chaudhary
R'o H. No. 1062, Sector-16, Faridabad to repay the amount mentioned in the notice, being Rs.
4,54.92,896.99/- (Rupees Four Crore Fifty Four Lakh Ninety Two Thousand Eight Hundred Ninety
Eight And Paisa Ninety Nine Only) plus future interest, all costs, charges, expenses and incidental
expenseswithin 60 days from the date of receipt of the said nofice.
The borrower failed to repay the amount, notice iz hereby given to the borrower in particular and the public
in general that the undersigned has taken possassion of the property described herain below in exarcise of
power conferred on himfer under section 13(4) of the said Act, read with Rule 8 & 9 of the said Rula on this
14th day of June 2024,
The Borrowear/Guarantar/Mortgagor above said in particular and the public in general is hereby cautioned
not lo deal with the properly and any dealings with the propearty will be subject lo the charge of Canara Bank
for an amount of Rs. 4,54,92 898.99/- (Rupees Four Crore Fifty Four Lakh Ninety Two Thousand Eight
Hundred Ninety Eight And Paisa Ninety Nine Only) plus future inlerest, all costs, charges, expenseas and
Incidental expenses
The Borrower/Guarantor/Morgagor's attention is invited to the provisions of sub-sachion (8) of section 13 of the
Act, mrespect of time available, to redeem the secured assets.

Description of the Immovable Property
All that part and parcel of the propertymeasuring 185 5q. Yards on Ground Floor and 520 5q. Yards on the First
Floor along with its roof ights forming part of Narthiern portion of bungalow Plot Mo: 45) situated atNeelam Bata
Road, NIT, Faridabad in the name of Sni Maveen Chaudhary Sfo Sri Ram Chand Chaudhary. Bounded ; On the
Morth by : Property of Others, On the South by - Property of Others, On the East by - Property of Others, On the
Wastby : RKoad.

l1 fafeee= Syndicate

Dated: 15.06.2024 Place: Faridabad Authorized Officer, Canara Bank

A AXIS BANK LTD. [Possessionorice]|

Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise or power
conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002
issued Demand notice under section 13(2) of the said Act. The borrower/s mentioned herein below having
failed to repay the amount, notice is hereby given to the borrower’s mentioned here in above in particular
and to the public in general that the undersigned has taken Possession of the property described herein
below in exercise of powers confer on him under section 13(4) of the said Act read with the rule8 of the
Said Rules. The borrower’s mentioned here in above in particular and the public in general are hereby
cautioned not to be deal with the said property and any dealings with the said property will be subject to
the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses,
costs, charges, etc. on the amount mentioned against each amount herein below. The Borrower(s)/Co-
Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to provisions of sub-section(8) of section 13
of the Act, in respect of time available to redeem the secured assets.

Amt. Due as per

Name of the Borrowers/ Description of the charged/ Demand nOt'ce,
Guarantors/Address Mortgaged Properties Date Demand notice
Possession Date

Mahendra Pal Singh (Borrower) S/o Sh. Sidh Land/property admeasuring area
Gopal Singh Rlo-1. 5 D/107 Awas Vikas| 40.74 sq. mt, House Number 6A/801

Rs. 10,86,556.08
ason 16.03.2024

Vrindavan Yojana, Telibagh, Near Sunrise| (EWS) situated at Vrindavan Yojana + interest
Public School, Lucknow, UP 226029, R/o-2.| No.1 Sector 6A, Tehsil & District & other expenses
262 Village & Post Sidhaon Singhaw, Fatehpur,| Lucknow UP, which is in the name of 16.03.2024

UP-212663, Priti Singh (Co-Borrower) W/o Sh.| Priti Singh. BOUNDARIES: East -
Mahendra Pal Singh Rlo-1. 5 D/107 Awas| House Number 6A/802, West - House
Vikas Vrindavan Yojana, Telibagh, Near| Number 6A/800, North - House
Sunrise Public School, Lucknow, UP-226029| Number 6A/826, South - 6 Mir. Wide
Rlo-2. 262 Village & Post Sidhaon Singhaw,| (029"

Fatehpur, UP-212663, R/o-3. H.no. 6a/801
(EWS), Vrindavan Yojana No.1 Sector 6A,
Tehsil & Disctrict Lucknow, UP-226029
Abhishek Pratap Singh S/o Sh. Jeet Singh
R/o E-196 Lda Colony, Near SBI Atm Hind

12.06.2024

Land/property admeasuring area
38.70 sq.mt, House Number E-196

Rs. 20,08,868.31
ason 14.03.2024

Nagar, L.D.A. Colony, Lucknow, UP- 226012, | situated at Sector — E, Kanpur Road + interest
Mrs. Kamla Singh (Co-Borrower) W/o Sh. Jeet | Scheme, Lucknow, UP, which is in the | g other expenses
Singh R/o E-196 Lda Colony, Near SBI Atm | name of Kamia Singh. BOUNDARIES: - ™4/ 539094

East - 20’ Wide Path, West - Part of
House Number 199 and 200, North -
House Number 197, South - House
Number 197

Mr. Neeraj Narula (Borrower) S/o Sh. Kewal | 1. Land/property admeasuring areal Rs, 1,39,11,009.00
Kumar Narula Rlo -1. 1 Capper Road, B.N. |3324sq.ft portion of building no. 40| Rs. 2,36,86,948.00
Ghai Lane Lalbagh, Hazratganj Lucknow UP- (House no. 40 (Nagar Nigam House Tax| as on 30.01.2024
Khand (V Code_0254), Ward Chinhat ( Code- Kaiserbagh, Ward Rani Laxmi Bai, Near| & other expenses
; Begum Hazrat Mahal Park, Lucknow|
028) Gomtinagar Yojna Near Kathauta . 30 01 2024
Bounded as: East - 8 feet wide| AV

Chauraha Lucknow, UP- 226010, R/o-3. C/o

i Common passage marked no.14, 14 06 2024
M/s Suryansh Enterprises Shop No. FF 1-2, West - Wall of portion sold then passage VU,
Goura Market 56 Gwynne Road, Aminabad

marked no.12, North - Common wall
Lucknow. UP-226018, R/o-4. House No, 40 marked ‘a-43' and ‘a-44'of the portion|

(nagar Nigam House Tax No0.131/044,|sold and portion marked 8, South -
131/030/1) Ward Rani Laxmi Bai Ward | Common wall marked ‘a-21’ and ‘a-22’
Kaiserbagh, Lucknow UP-226001, Mrs. Pooja | of portion sold then passage marked
Narula (Borrower) W/o Sh. Neeraj Narula [No. 05- in the plan and portion of
R/o- 1 Capper Road, B.N Ghai Lane Lalbagh, | vendor building.

Hazratganj Lucknow UP 226001 Pooja Narula | 2. Land/property admeasuring area
W/o Sh. Neeraj Narula, Rlo-2. H No. 1/192|200 sq.mtr, Plot no now House No.
Type-C Vinamra Khand (V Code_0254), Ward | 1/192 Type-C situated at Mohalla-
Chinhat ( Code-028) Gomtinagar Yojna Near | Vinamra Khand (V Code_0254), Ward
Kathauta Chauraha Lucknow, UP-226010, | Chinhat ( Code028) Gomtinagar Yojna,
R/o-3. House No. 40 (nagar Nigam House Ne?r K.athauta Chauraha, L.ucknow.
Tax No. 131/044, 131/030/1) Ward Rani Laxmi | "ich in the name of Neeraj Narula

: : and Pooja Naurla. Bounded as: East -
Bai Ward Kaiserbagh, Lucknow UP-226001 Plot No. 1/194, West - Plot No. 1/191,

North - Plot No. 1/196, 1/197, South -
Road 15 mtr wide.

Hind Nagar, L.D.A. Colony, Lucknow, UP-
226012

12.06.2024

Authorized Officer, Axis Bank Ltd.

Date- 16.06.2024

financialexp.epaprin

> DMI HOUSING FINANCE PRIVATE LIMITED
Registered Otfice: Express Building, 3rd Floar, 810, Bahadur Shah
Zatar Marg, New Delki-110002 T <071 11 41204444 F: <00 11 41204000
OM| WOLSIHG FINANGE gmigdmihgusingiimance.in  UBSSZIDLAOTIFTCHGITA

[See rule-8(1)] POSSESSION NOTICE (for Immovable property)

Wherexs, The unsersagned Deing the authonzed oticer of he g Howsing Firance Private
Limited under the Securitization and Recanstruction of Financial Assets and Enfarcement of
Spicurity Intarest (Act]. 2002 (54 ol 2002) and inexencise of povwars confarred undar Section
13412) read with {rile 3] of the Security Interest (Enforcerment) Bules, 2002 issued a demand
nofice dated 28th April 2022 calling upon the barrewer MRS, ASHA DEVI WD LATE. SHYAM
KUMAR AND MA. ATUL KUMAR BHARAT LALA SHARMA 5/0 BHARAT LALA SHARMA (Gao

Borrawsar) 1o tepay 1he amaunt mentiongd i the notice teing As. 9,80,529/- (Rupees Hing
Lakh Eighty Thowsand Five Hundred and Twenly-Nina only) as on 198h Rpril 2022 within 6D
days froam he ke of recep o the sl notice.

The Berrower]s 1 Go-borrower sl Morgagon s Guaranion’s) kaving failed to repay the amoun

natice is hersdy given o the Borrowar{shCoharmowerspWorgagon{si/Guarartar(sh z2nd the
public in genesal that the undersigned has aken the poseession of the progerty descrnbed hensin
freloras in exercise of poveers conferred on himy herundar Sub Section (45 of Section 13 of the Azl
ratad Wikl rule 8 of e Sacurity Interest (Endarcement) Rules, 2002 on this the T0h day of June ol
the year 2024. The borrower = particular and the public in general is heredy cautioned not to deal
with the properties and any dealings with tha propartiag will be subjact to the charga of the DMI
Homsing Finance Privale Limited for an amoun! As. 9,80,529)- (Rupess Wine Lakh Eighly
Thousznd Five Hondred and Twenty-Ning ondy) 83 on 19th April 2022 topether with further
rierast tharean at the comtractual rate of intarest il tha date of payment & expanses theraon

Thi Borrowir 1 Co-Borroesar 51 Mergagor| s ) Guasanion]5)'s allanlian & invibad 1o provisions ol
su-section (B) of section 13 of the Act, inrespact oftime available, 10 redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part and parcel of the property consisting of Plot Mo, 5-H, Part Of Arazi No. 474

Ka, Village Hindupur, Tehsil And Dist. Kanpur Nagar, Uttar Pradesh 208017

Dale: 15.06.2024 Sdi- Auihorized Officer

Place: KANPUR, UTTAR PRADESH DMl Howsing Finance Private Limited
; T

T 1 1‘“&1’“": I:Ii:‘l-l i'J uill

Regd. Office: C-86, PHASE V, FOCAL POINT, LUDHIANA-141010
CIN: L29299PB1994PLCO014605
Email: camarshal@marshalicnc.com, Website: www marshalicnc.com

Extracts of Standalens Aodited Financial Resslts bar the Quwarter | Year Ended 3131 Macch, 2024

S Particulars Uuarer | Yearended | Quariar
[ ianding Figures Brdng
31.03.2024 | 31.03 ._-T.'.’-l J1.ig {'.'i:!_',
1 | Total Income from operations 551.56 | 2T96.25] 1217.73
2 | Met Profit / (Loss) for the paniod (befare Tax 1802 7171 -346.48
Emcepbonal andor Extraordingry temsd
3 | Net ProfitiLoss) for the penod before tax 1802 17 1] 3465498
{after Excaptional and'or Extraordinary ilems#)
4 | Net Proft [ (Loss) for the penod afler tax (after | -130.68 | -539.87| -263.52

Excepbional and | or Exraondingry ilemss

5 | Total Comprehanare Incoma fof the penod 162 .54 | -580.13] -223.18
Compnsing Profit [[Loss) for the period (after
tax) and Other Comprehensive
Income (afler tax)|
6 | Equity Share Capita 238012 | 2380.12] 1455.00
| | Resenves [axciuding Revaluation Reserve) as | 5211.92 | 5211.02] 2408.06
shiown in 1he Autking Balance Shael of tha
Py T
8 | Eamungs P Share (of € 100- sach) (Tor
CONBRLING and JEConDNUED oplrabons)
- Hagic 0. 55 2. 28 =1.81
= Diutad 0,55 w0 -1.81
Mate The complels resclts are avalable on ihe woebalise of the Comg any ol
bt Umaritalone cormy At MSE's walbade hoipd v nadinda cormy 1. Tha above redulis have
B el Uy the Acdit Commilisn and approed by the Board of Dreciors in i meedng hakd
n 1062034 1 Figures are in Lokhs Ruposs oucepl Face value of Eguily Shares and EPS
which e In Ruoesd. 1. Psevioul vaar's "-,:...‘i--: Mar Deliian I-,'|_|"':|.i:rlf mciangilied whnrgyves
SCEIAGTy b cometoond wilth tha cumenl vear's clasaiication | discloaurn. 4. Tham @& orly ona

segmant, namely, "UNC Machines” which s the primary reporiabie segment. 5, Company has
boen migrated o main board of NSE we ! 2211 2 & INDAS s adooled consider ng e
arabon dale of 07 0d_ 2000 4. Dun 7 the Yaar, adGibon ol 9351 217 no. oof shanes 40 44 80 pie
hare | nchu r-_; preEmium o P& par gharel on I']I:.j"'.' [ESuE DEss I e abmbia Equity
Sharenoicen of Company in e Rato of T Rights Equily Shames for avery 10 Equity Shanes hikd
thy INe oroler Of Do of Lirec o
For MARSHALL MACHINES LIMITED

PLACE : LUDHIANA
DATE : 14-08-2024

ITTTE 18 ('Wholeendg Dwaction

[ Skt Sarup) DIN

SARUP INDUSTRIES LIMITED

Regd ofi; Plot No-141, Leather Complex, Jalandhar-144021
Ph: 0181-3551601, CIN: L18113PB1979PLCO04014,

Website: wew.sarupindustries.com; Email: compliances

MOTICE OF 45TH ANNUAL GENERAL MEETING, THROUGH
VIDEC CONFEREMCING (VC)/f OTHER AUDIO-VISUAL MEAMNS (OAVM],
REMOTE E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is heraby given that the 45th Annual General Meeting (AGM) of the mambers of
Company will be held on Friday, the 12ih day of July, 2024 at 12.00 P.Min complance with
&l the appacable provisions of companies act, 2013 (AL T} and rules made thereunder and
SEBI (Listing Obligations & Disclosure requirement requéations), 2015 read with Gengra
circular dated April OBth 2020, Apdl 13th 2020, May 052020, Seplember 202020,
Dacember 31,2020, January 31,2020, December 08, 2021 and December 14, 2021,
D202 2 dated May 05, 2022 and 192022 dated December 28, 2022 issued by the Minisiry
of Corporate affairs (MCA), Collectsvely referred as MCA circutars and SEBI Ciroutar dated
May 12, 2020, January 15, 2021, May 13,2022 and January 05, 2023 (SEBI Circulars) to
fransact the business as setout in the Mobica of 45th AGM,
Electronic Coples of Nolice of AGM and Annual Report
Incompliance with the provisions of the &ct, the Bules framed there under, MCA Circulars
and SEBI Circular dated 12th May, 2020, electronic copses of the Notice of the AGM and the
Annual Report for the Financial Year 2023-24 will be sent 1o all the Sharshalders whose &-
mall addrasses are registered with the Company/Depository Participant{s). Shareholders
may nota ihat the Motice of the AGM and Annual Report 2023-24 will also be available on
the Company's website at www.sarupindustries.com, and on the websites of the Sfock
Exchanges where the Equily Shares of the Company are listed, ie,, BSE Limited at
Whany Deaindes COm
Manner of registering/updating their E-mail 1D:
Sharaholdars who hava still not registenad thedr a-mail ID ane requestad to get thair a-mai
D registered, as follows:
1. Shareholders holding Shares in Physical Mode: Sharehaolders holdeng shares in physical
mode and wha have rol updated their email addrass ae requested (o update their emad
addrass by witing to the Ragistrar and Share Transfer Agent of the Company, vz, Skyfine
Financial Servicas Pyt Lid at http-iwww.skylingrta.com!, info@skylinerta.com., along with
the copy of the signed request letter menfioning the name and address of the Shareholder,
scanned copy of the Share Cerificale, self-attesled copy of the PAN Card, and self-
attested copy of any document (eg.: Driving License, Election Identity Card, Passport) in
suppar of the address of the Shareholder
2. Sharehoiders hoiding Shares in Demateriaized Mode: Shareholders are requesied to
regisier thewr e-mail 10 with the relevant Depository Pariicipantis). In case of any quenes /
difficulties in registering the e-mail address, Shareholders may write o Skyline at
infoimskylinera, com
Participation in AGM thraugh VEIOAVM:
Shareholders can attend and padicipate in the AGM through the WEIOAYE Eaclty only
which i being availed by the Company from Mational Securities Depository Limited
(NSDL). the details of whech will be provided by the Company in the Notice of the AGM

For & en behalf of the Board
Simarjit Singh Bawa, DIN:0B51651

Managing Director

Date: 15.06.2023
Place: Jatandhar

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 8 of the Insalvency and Bankrupicy Board of India
[Insaivency Resalution Process for Corporale Persand) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
CHEEMA PAPERS LIMITED

: RELEVANT PARTICULARS
Mame of Comonate- Debion Cheema Papers Limited
| Date of Incorporation of Comporate Debeor | 26 May 1088
Authonty under which Compomate Dabior . | ROC-LkEmkhand
|Is ncomarted regiterod
4. | Corporate ieriity Mo, 0 Lirnled Laabdily
Identfcation Mo of Compomate Dabin
&, | Address of the ragistaned office and
principal office (f any) of Comporata

il

A

| AR ISEEPLOEE TS

| B HMSTOME, BAZPUR RiDAD, KASHPUR
LITTARAKHARND, INCEA 244713

B, | Imsoerdy pormPrencermant date in [ 14th June 2024
respect of Corporate Debtor

+ | Estmated date of closure of insohency | 11th Dec 2004
ressalution prooess

5 [ Mearme s e regitration rmamber of | Mipen Banssl

the irsakensy pokessonal acting a5 BB TR P00 S, 20 718 1000
Intenm Resoluton Professiaral
g | Addeess and eqmad of the Inbenm

Rssofiicon Professsiorny, &5 gl

| Paciireess; 108 Udbam Singh Magar, Ludhiana
Punjab 121001

| wathh 1o Biardd | Empil: rpdpamhmamandassncies. o
10 | Adoress. and emmall B e used for Adoress: 108 Uidham EII'.I_H'I Negar Ludhians,
comespondence with the ntenm Punjab 121001
nssolubion professiona Email: shimapapens ciprEgmad fom
11 | Lot |le-:'_.f::-r SLENTIESION of i:h'l.l-"l"ll": ZEif hure 2024 L

12| Classes of creditors, If any, under 4 {85 per infommation evallabis]
clauEs | of sub-section (G4 of
sechion 21, ascortained by tha Ftesim
ressoldnin prokess o

15| Names of Fsohvency Professicnals [ e,
idestiied to et &5 Authonsed
Represartatye of creddors na cass
[Threse nimmes for cach cless)

14, | (a1 Retesent Fomrs and
(b} Detaks. of auhonzed epresantatives
are avalanle at

| ek finke hitps:y b powea/enyhome dovwn ks
Preaical Addressr 108 Lidham Sirgh Megar,
Ludhiana, Purad 143000

Matice is heraiy given that the Mationat Company Law Tribunal has osdercd the
cammencameanl ol & corparate insahwency resalution grocass af the Cheaama Pﬁpl‘rﬁ- Limibead
on 14" lune' 2024

The crodstors of Cheema Papers Limded are haraby called upon ta submit their claims with
prool on or befane 28™ June' 2024 (0 the interim resolution profassicongd Al the sddress
renlioned against eniry Mo, 10,

The tnancial creditors shall submd thelr clalms with proar By electrone meaans anly. Al othar
craditors may seemit ing claims with I:lN!-l:f i person, by postar By alectnanic maans.
Submission of false or mizgleading proofs of claim shall attract panakties,

Date: 16" Junae 2024 L
Place; Ludhiana MNipan Bansal
Interim Resoluilon Professional

Cheama Papers Limited

IBB] Reg Mot IBBL IFA-O01AP-POG039, 201 7-187 10100

AFA: /AL T0CD 02131224 /10657 2 Walid Upto 13.12 2024

,., Chandigarh
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(Year 1979) of DSB college,
nainital which fell somewhere
while going 1o Mallital market.
They could not be found even
after a lot of searching. Whose
use by others will he illegal.
Vijay Kumar Sfo Late Sri
Ratan Singh Verma,
Address- Chandra Niwas,
Mallital, Nainital.
Contact No- 941051 1604,
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